
 

(vii) G.S.R. No. 563(E)  dated the 20th 
October, 1981. 

(viii) G.S.R. No. 960, dated the 31st 
October, 1981, alongwith an Explanatory  
Memorandum thereon. 

(ix) G.S.R. No. 588(E), dated the 12th  
November,   1981. 
[Placed in Library. See No. LT-2891/81 

for (i) to (ix)]. 
(b) A copy each (in English and Hindi) of 

the Ministry of Finance (Department of 
Revenue) Notifications  S.O. Nos. 2937 to 
2942, 2946 to 2950, 2952 and 2953 dated the 
31st October, 1981, under section 296 of the 
Income-tax Act, 1961. [Placed in Library.   
See No. LT-2890/81]. 

IV. A copy (in English and Hindi) of the 
Assam Finance Act, 1981 (No. 1 of 1981) 
enacted by the President, under sub-section 
(3) of section 3 of the Assam State 
Legislature (Delegation of Powers) Act, 
1981. [Placed in Library.   See No. LT-
2888/81]. 

V. A copy each (in English and Hindi) of 
the following Notifications of the Ministry of 
Finance (Department of Revenue): — 

(i) G.S.R. No. 533(E), dated the 24th 
September, 1981. 

(ii) G.S.R. No. 567(E), dated the 28th 
October, 1981, alongwith an Explanatory 
Memorandum thereon. 
[Placed in Library. See No. LT-2889/81 

for (i) and (ii)]. 

SHRI INDRADEEP SINHA 
(Bihar): Sir, on a point of order. In today's 
Order Paper there has to be a statement 
before the House on the IMF loan by the 
honourable Finance Minister and in that 
connection the text of the terms of agreement 
with the IMF should be laid on the Table of 
the House, but that is not found on the Order 
Paper... 

MR. DEPUTY CHAIRMAN: That is not 
at this stage. He is only laying the papers on 
the Table. 

SHRI ERA SEZIYAN (Tamil Nadu): Sir, I 
am also on a point of 

order. Under the first item the Minister of 
State for Finance was laying on the Table 
Annual Reports together with Accounts and 
Auditors' Reports for the year ended 31st 
December, 1980 in respect of twenty banks. 
Now, as per the direction given to the 
Government all these Statements should have 
been laid before the House within nine 
months from the closure of the accounts. But 
that has not been done. Since they have failed 
to put them before the House before the 
expiry of nine months, the Minister owes an 
explanation, an explanation should be given 
to the House, why these statements were not 
laid before the House before the expiry of 
nine months from the closure of the accounts 
on 31st December, 1981. 

SHRI SAWAISINGH SISODIA: Annual 
Reports of the twenty nationalised banks were 
laid on the Table of Rajya Sabha on 15th Sep-
tember, 1981. These Reports were required to 
be re-laid on the Table of the House. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE— 

Growing incidence of dacoities and 
lawlessness in running trains with 

particular reference to the looting of the 
Lucknow-New Delhi Mail on the 30th 

October, 1981. 
MR. DEPUTY CHAIRMAN: Now we 

shall take up the Calling Attention Mr.  
Narsingh  Narain Pandey. 
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THE MINISTER   OF   RAILWAYS 

(SHRI KEDAR PANDE):  Sir, ... 
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Sir, there has been a progressive 

increase in the incidence of robberies/ 
dacoities in running trains from year to 
year. 223 such cases occurred in 1978, 
253 in 1979 and 351 in 1980. During the 
period January-October, 1981, as many 
as 313 cases of robberies and dacoities in 
trains have so far been reported. Trains 
running within the jurisdiction of the 
States of Uttar Pradesh, Bihar, 
Maharashtra, West Bengal and Madhya 
Pradesh were mostly affected. 

2. On 30-10-81, 29 UP Lucknow-
Delhi Mail started from Lucknow at 
about 21.35 hours. As the train started, 
some culprits boarded the Second-class 
Air-conditioned Gorakh-pur-New Delhi 
Sleeper Coach of the train and mingled 
themselves with the passengers who 
were getting into the coach or who were 
getting out of the coach or were still 
trying to settle in the compartment. The 
miscreants over-powered the coach 
attendent as well as the electrician on 
duty in the coach and started looting the 
passengers at the point of pistol and 
knives. 28 passengers, including 2 
Members of Parliament, named Shri 
Mahabir Prasad of Gorakhpur, Shri 
Kalpnath Sonkar of Basti, and Shri 
Sukhdev Prasad, an ex-Minister, were 
looted and deprived of their valuables 
and belongings worth about Rs. 80,000. 
At about 23.00 hours, when the train left 
Hardoi station and was near its west 
cabin, the miscreants stopped the train by 
pulling alarm-chain and escaped. The 
train was brought back to Hardoi railway 
station and a report was lodged with the 
Government Railway Police, Hardoi. 

3. One of the passengers who had 
sustained knife injuries at the hands of 
criminals     was rendered medical 

aid and, thereafter the train started at 
1.52 hours on 31-10-81. The train was 
escorted by an armed police escort 
consisting of 2 GRP constables and 20 
recruit constables under the charge of a 
Sub-Inspector of Government Railway 
Police. They immediately got down, 
combed the adjoining area with a view to 
apprehending the culprits, but in vain. On 
receipt of information, Government 
Railway Police, Hardoi flashed wireless 
messages to all police stations in the 
adjoining areas to block the escape routes 
and to be on the look out of the 
criminals. On receipt of. the wireless 
message, Sub-Inspector of Police Station, 
Bhagoli, district Hardoi, succeeded in 
intercepting truck No. PSE 5913 carrying 
some pipes near Bhagoli crossing 
situated on the Hardoi-Lucknow road. 
Some of the criminals connected with 
this dacoity were found trying to escape 
on this truck. On seeing the Police 
picket, the dacoits opened fire resulting 
in injuries to the Sub-Inspector of Police. 
The Police Party also opened fire in self 
defence as a result of which one of the 
dacoits named Nav Rattan s/o Jagan Nath 
alias Bidia, r/o Samastipur (Bihar) died 
on the spot and two of his associates, 
namely, Rajendra Singh alais Raju and 
Devindra Singh alias Dear were injured 
and taken into Police custody. The fourth 
dacoit reported to be named Vijay Singh, 
however, managed to escape. A major 
portion of the looted property worth 
about Rs. 60,000 could be recovered. 

4. G.R.P./Lucknow has registered a 
case No. 807 dated 31-10-81 under 
Section 395 IPC and investigations are 
in progress. Police parties have been 
despatched to Bihar as well as to other 
areas to verify the antecedent of 
criminals as well as to arrest the 
absconding criminals. • 

5. The Government Railway Police, 
who are responsible for safety and 
security of passengers travelling in trains 
and their belongings, are making their 
best efforts to control crime on the 
Railways by providing escorts on trains 
surveillance over criminals, 
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[Shri Kedar Pande] arresting and prosecuting 
them in specific cases. Railway Protection 
Force is assisting the Government Railway 
Police in this regard. Chief Ministers of the 
concerned State have also been approached by 
me to ensure that adequate preventive mea-
sures are taken in this regard. 
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SHRI KEDAR PANDE:     40 Kilo-
meters, then I stand corrected ...i 
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SHRI HAREKRUSHNA MALLICK 

(Orissa): Sir, I have one submission to make. 
In Mancheswar, we had an accident when one 
goods train was completely smashed into little 
bits. I am coming from that State... 

 

SHRI HAREKRUSHNA MALLICK; The 
hon. Minister should explain and highlight that 
point. 
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He is a Member of Parliament. He 

has of every right to express  his  view. 

1.00  P.M. 

  



Running Trains 

 



255   Calling Attention re.     [ RAJYA SABHA ]        Lawlessness in 256 

 



257       Calling Attention re.      [29 NOV. 1981 ] Lawlessnes  in      258 
Running Trains 

 



259    Calling Attention re.     [ RAJYA SABHA J Lawlessness in 260 
Running Trains 

 



26l      Calling Attention re.      [ 23 NOV. 1981 ] Lawlessness   in 262 
Running Trains 

 

 
The House then adjourned for 

lunch at nineteen minutes past 
one of the clock. 

The House re-assembled after lunch at 
eighteen minutes past two of the clock, 
Mr. Deputy Chairman in the Chair. 
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Is it reasonable, is it 
justified? 

SHRI JAGDJSH PRASAD MA-
THUR: Shri Lal Bahadur Shastri did it. 
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SHRI HAREKRUSHNA MALLICK: The 
hon. Minister is saying about the role of the 
Opposition. The Opposition is not there just 
to oppose... (Interruptions) 

MR. DEPUTY CHAIRMAN: Order, 
please.    (Interruptions) 

SHRI KEDAR PANDE; You must allow 
me to speak. 

SHRI HAREKRUSHNA MALLICK: Yoy 
are here to... (Interruptions) 

MR. DEPUTY CHAIRMAN; Please let 
him complete. 

 

SHRI HAREKRUSHNA MALLICK; He 
should talk sense.  (Interruptions) 

MR. DEPUTY    CHAIRMAN:     Mr. 
Gopalsamy. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Mr. Deputy Chairman, Sir,... 

SHRI HAREKRUSHNA MALLICK; It is 
like Ali Baba and forty thieves. How can 
they behave like this? (Interruptions) 

SHRI V. GOPALSAMY: Mr. Deputy 
Chairman, travelling by train now has become 
a journey into fear. The passenger in a train is 
hot certain whether he will reach his desti-
nation before destiny will get him. That is 
why a cartoon, a correct cartoon, appeared in a 
newspaper in which a train passenger, a 
smiling passenger was being garlanded by 
everybody because of the simple fact that he 
had come back safely from a train journey, 
escaping from the dangers of accidents and 
also robberies and dacoities. The hon. Railway 
Minister gave a statement giving the figures of 
incidence of robberies and dacoities between 
the years 1978 and 1981. But, Sir, the hon. 
Minister has not given the number of 
casualties, that is, how many persons were 
killed, and the value of property which was 
looted. Also, Sir, the hon. Minister made a 
correct assessment, that the incidence has been 
on the increase. Sir, a news item appeared in 
today's Statemant wherein, the hon. Minister, 
Mr. Kedar Pande, has made a statement at 
Calcutta saying that train dacoities were 
decreasing. I would like to know whether this 
statement is a correct statement or it has been 
wrongly quoted by Statesman. Yesterday, the 
Minister made a statement at Calcutta that 
dacoities were decreasing and today, on the 
floor of the House, he admits that the number 
of incidents is increasing. What is the correct 
picture? I would like to know from the hon. 
Minister whether the statement is correct of  
not. Yesterday, he stated in an interview that 
dacoities are decreasing. It has appeared  in  
today's  newspaper. 

In another incident, an I.A.F. Officer, Mr. 
Chandra Shekhara Iyer, was murdered. It was 
referred to by another Member. 
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[Shri V. Gopalsamy.] 
The Minister says that steps are being 

taken to stop this particular menace in 
trains. I would like to know from the 
Minister what steps have been taken to 
evolve a common formula for joint 
action between the States and the 
Railway Department. The Minister was 
telling that the States have not agreed to 
the formula of the Central Government to 
share 60 per cent of the expenditure. But, 
Sir, nobody can shift his responsibility. 
This is the responsibility of the Railway 
Ministry. When a person travels by train, 
the security of his life and property is the 
responsibility of' the Railway Ministry. 

I' would draw your attention to another 
matter which is a very serious one. It 
shows the condition of our railway 
coaches. The other day, on 22nd October, 
a spine, chilling incident occurred. Mr. 
Jankiraman, Manager of the General 
Electric Company, Madras, . was 
travelling by  Allahabad  Varanasi 
passenger train with his family All of a 
sudden, some persons entered the train. 
He was shot at point blank range and 
killed. Actually, he took his family to 
Varanasi to have 'darshana'. But, 
unfortunately, his body was cremated at 
Varanasi. When some people tried to stop 
the train, there was no alarm chain. One 
person was attacked. Mr. Jankiraman 
interrupted and tried to stop the train. The 
other passengers also tried to pull the 
alarm chain. This .has appeared in 
newspapers. There was no alarm chain. 
This is the condition of our coaches Our 
coaches are not in a good condition. The 
armed guards are not there in adequete. 
numbers. Their strength should be  
increased. There is no meaning in saying 
that you are corresponding with the State 
Government. This is the responsibility of 
the Railways and also of the State 
Government. A correct formula should be 
evolved as quickly as possible. I would 
like to know whe-ther a suitable  system 
will be evolved  for anticipating events by 
stream- 

lining the intelligence agencies. Also, the 
follow-up action should be speeded up. 
The investigation process is very slow. 
Once an occurrence takes place in a train. 
there is no investigation and the culprits 
escape. The investigation process should 
be speeded up. Also, a correct formula 
should be evolved to take joint action 
both on the part of the State Government 
and also by the Railway Ministry. I 
would also like to know whether the 
statement made by the Railway Minister 
at Calcutta is correct or not. 

MR. DEPUTY CHAIRMAN: Please 
don't repeat the same thing over and over 
again. Hon. Minister. Please be brief. 

SHRI KEDAR PANDE: Sir, Mr. 
Gopalsamy mentioned about my 
statement. I have given certain statisties 
in the House stating that there has been 
increased in the incidents of robbery, and 
dacoity. This is correct. If it is mentioned 
otherwise there, that should be corrected. 

SHRI V. GOPALSAMY: So, that 
statement is not true. 

SHRI KEDAR PANDE: That is what I 
mean. The figures I gave here —223 in 
1978. 253 in 1979 and 351 in 1980—are 
correct. 

SHRI V. GOPALSAMY: That means 
you were wrongly reported. 

MR. DEPUTY CHAIRMAN: It is 
obvious.    Let him speak. 

SHRI V. GOPALSAMY: I want to 
know whether he was misreported by the 
Press. 

MR. DEPUTY CHAIRMAN: The 
statement made in the House is correct. 
You cannot depend on press reports. 

SHRI KEDAR PANDE: I admit that. 
There is a certain discrepancy in regard 
to law and order in our society. The 
situation is not perfect at present, 
especially in three or four 
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States such as Utter Pradesh, Bihar and 
Maharashtra. I have mentioned that there 
was dacoity and we are sorry for it. We 
all feel distressed about it. We are rather 
worried. What is the solution? The 
solution is that we must coordinate the 
activities of the RPF and the GRP. We 
have added 6,000 persons to the strength 
of the GRP and we have spent nearly Rs. 
3 crores, and we have made arrangements 
to run important trains accompanied by 
the armed guards. All these measures we 
have taken. The other measures that we 
are going to take have been given in the 
state-ment which is before the House. 
What else do you expect from me? These 
are the possible and practical tilings that 
we are doing. Already 1 have said that the 
situation obtaining in a State is projected 
in the railway accidents and murders. So 
far as coaches are concerned we all know 
that there are 25,000 coaches in the 
country at present out of which 7.500 
coaches are overaged. Every year we are 
adding 1,200 new coaches. This is a 
transitional period. A day will come when 
all the trains will be running smoothly. 
Today we are passing through a 
transitional period so far as coaches are 
concerned and so far as passenger traffic 
is concerned. These are all mixed up 
together This must be understood and 
appreciated. That is all what I can say. 
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SHRI HAREKRUSHNA MALLICK: 
Quite right. 

SHRI HAREKRUSHNA MALLICK: 
Why? 
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SHRI HAREKRUSHNA MALLICK: 
May I seek a clarification? (Interruptions) 
He is not right. (Interrup-tions) I would 
like to know from the Minister, what is 
the policy in regard to giving extensions?   
(Interruptions) 
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SHRI SANTOSH MITRA (West Bengal): 
Sir, I rise to protest against the murders and 
dacoities prevailing in the Railways. I thank 
the Railway Minister for giving certain as-
surances. But I am afraid that more the 
assurances that he gives, the more are the 
accidents and robberies that take place. He 
has said that the law and order situation of the 
three States has been projected in the Railway 
incidents of robberies and   dacoities. 

The hon. Minister belongs to the Congress 
Party and his party is running the Government.    
The three Governments  of UP., Bihar and 
Maharashtra   are  also run  by  the    Congress 
Party.   What steps have been taken? Why do 
they not take it at the party level in order to 
discipline the State Governments  and  compel    
them    to take action.   They are shouting about 
the law and order situation in other States.    
Mr.   Chairman,    this   matter-does not 
concern the Opposition alone. It concerns the 
whole country.    The dacoits will  not spare the 
Congress Party Members and the ruling party 
Members will not escape if accidents take 
place.   I hope that the Members of the 
Treasury Bench will also express their concern 
like us.   Even the Lok    Sabha   Members,    
Shri    Rajiv Gandhi, has expressed his concern 
at Patiala with regard to  the Railway accidents 
and railway crimes     When the  Railway    
Minister    claimed  improvement in the 
performance of the Railways,  the  Ruling 
Party Member of Parliament snubbed him: 
This has appeared  in  "Patriot"  of 24th Octo-
ber.    Therefore,     he     should    have taken 
lesson earlier.    He has assured the House 
about certain measures.   If these   things   
become   successful,    I shall welcome it.    I  
suggest  that a Parliamentary Committee    
should be set up to go into the matter and to 
investigate the cause of accidents and crimes.     
(Time   bell  rings)   I  would ask the Railway 
Minister as to how many enquiries have been 
made, how many reports    have    been 
published bringing the causes to the notice of 
the    public and    the many    culprits have     
been     published.     He     has mentioned  
certain     causes.   'I   think one of the causes is 
that during the Railway strike of 1975, the 
Congress Party  recruited   the    hoodlums    
and anti-social   elements   in   the  Railway 
Administration for breaking down the railway    
strike.    The      Government proved  strong  
enough to    crush  the democratic movement 
of the railway workers  during  the  loco  strike  
but could not check railway crimes.    He is 
simply  admitting the    facts    and 
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assuring us. But all these 3 P.M. years why had 
the steps not been taken? In a civilised country, 
it is unthinkable and in no civilised country 
such a Minister would have been in his office. 
And he should have resigned earlier. And the 
Railway Minister enjoys the dubious 
distinction of having more number of railway 
accidents during his short period in office than 
any of this predecessor. Again, I repeat that a 
Parliamentary Committee should be set up. 
And the Chief Ministers and other persons in 
authority of those concerned States should be 
called to a conference on how to check this law 
and order situation and how to check the 
crimes in the Railways. Thank you, Sir. 

 

MR. DEPUTY CHAIRMAN: Mr. 
Rameshwar Singh, please don't disturb. 
(Interruptions) Don't record Mr. Rameshwar 
Singh. 

 

 
SHRI KEDAR PANDE: Sir, there has 

been a lot of discussion on accidents, rather 
there was an Adjournment Motion with 
respect to this item, and we have discussed 
thoroughly this subject of accidents. So, 
nothing I wish to further add. That is number 
one. Secondly, unless there be complete 
collaboration and co-ordination between the 
RPF and the GRP, we cannot succeed. But 
we are attempting to have that co-ordination. 
These are the two important things. So far as 
the  dacoity  is  concerned,  I  have 

 

nothing to add.   I have already replied to 
that. 

*Not recorded. 

MR. DEPUTY CHAIRMAN: Mr. 
Minister, you please reply to Mr. Mitra. 

Don't record Mr. Rameshwar Singh. 

MR. DEPUTY CHAIRMAN:    Don't take 
down Mr. Rameshwar Singh. 



 

I have to make an announcement. I have to 
inform the hon. Members that the Finance 
Minister will be making his statement as 5 
P.M. and the House will sit till his statement is 
completed. 

The Home Minister is to make a statement. 
And, I think, he can make the statement after 
the Calling Attention motion. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Let the Calling Attention be over. 

 
DR. M. M. S. SIDDHU (Uttar Pradesh) : 

Sir, I will take just two minutes. I happened to 
travel by the same train and, Sir, I will request 
the hon. Railway Minister to correct his 
statement which was full of in. accuracies. The 
train did not leave in time at 9.35 p.m. as 
stated in his statement. The Gorakhpur bogies 
were late to be connected. The train started 
nearly 45 minutes late from Lucknow. 
Secondly, Sir, it is a practice with the 29-UP 
that the checking staff checks the tickets from 
the rear, from the last bogey, and proceeds 
towards the engine side, but here the checking 
staff checked the bogies from the engine side 
and then came towards the rear side, where the 
second class A.C. bogey, which was called 
Gorakhpur bogey to Delhi, was there. And, it 
was at that time when the TTE knocked twice 
or thrice, once at  Balamau.   and   earlier  at   
Sandila, 

that doors were not opened. Ha then got 
suspicious that something was going on and 
wondered why the attendant did not open the 
doors. Then, after that, it was the railway 
people who pulled the chain. It was not the so-
called dacoits or anti-social elements who 
pulled the chain. These are the facts which 
have been narrated to me by the persons who 
were there, as I was travelling on the same 
train. You can yourself understand. Sir, that 
whenever a person is going to pull the chain 
he will pull it at a place from where he can get 
down and get into a fast moving vehicle, by 
which he can cover himself. He will not do it 
at Hardoi. How can they flee like that. They 
had bolted it from inside and for one and a 
quarter hours they were looting and doing all 
sorts of things. It took such a long time for 
them to do. 

It is also reported, Sir, that the police staff, 
the RPF and the GRP was not allowed to get 
into it, and it is said that the GRP was not 
permit_ ted by the coach attendant. His ex-
planation was that the presence of the police 
men inside the coach was resented to by the 
VTPs. So, this GRP staff was in the coach 
next to it. Now, these are some of the facts, as 
I know them. 

Now, whatever you may say, you will find 
in practice that persons enter the coach in spite 
of the coach attendant, that the poor coach 
attendant cannot do anything and that he gets 
pushed in by the persons who enter the coach. 
The position is that people sleep in the 
corridors with the result that you cannot go to 
bathrooms. I have trevelled myself by the 29-
UP and 30-DN between Luck-now and Delhi. 
Even last time, Sir, it was impossible for me to 
go from one side to the other side because 
people were lying inside the corridors of the 
first class. That is the state of affairs. No GRP 
and RPF will be able to remove those persons 
from there. Otherwise, the train will have to be 
detained at each and every station  where the 
people are board- 
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ing and getting down.    So, what are you going 
to do, that is the question? The   number   of   
persons   who    push themselves  in     without     
reservation and occupy those seats are many 
and sometimes    they  go in    groups who 
overpower  you,   threaten    you    and abuse  
you.     What  are you  going  to do   about   it?      
Sir,   the  number  of people who travel    
outside is larger than    the    number   of   
people   who travel inside.    What are you 
going  to do about all these things.    These are 
the problems as far as the checking stage is 
concerned.   You have to find out  if  the  
cheeking   staff  was  there alert before Hartloi.   
Could they have not   found   it   out?     Could  
they   not have  checked  it  up  at  Lucknow   or 
Balamau or at Sandilda?    Why after Hardoi? 
And then the train is brought back.    These are  
some of the points which   need   clarification.     
I   do   not want  to  go  into  the law  and  order 
situation because it is a general question.    I 
would request the hon. Minister to see to these 
aspects, because reservation today has lost 
meaning for the passenger  because large 
number of persons are allowed to get into the 
coach  without   reservation   and  they force    
their    way     through    muscle power. 

SHRI KEDAR PANDE: As has been 
reported to me by the officials the train left 
Lucknow at  about 21.35 hours, that is, 9.35 
p.m. but as the hon. Member says that the train 
was late. I shall  enquire into the matter.' 

DR. M. M. S. SIDDHU: Shri Sibte Razi, 
another hon. Member of this House  was   
also  travelling. 

SHRI KEDAR PANDE: I shall try to find 
out whether the train was late, but as has been 
reported to me, the train started at 21.35 hrs. 
from Lucknow. This is number one. Now, it is 
a fact that there was no GRP, no RPF in that 
particular air-conditioned second-class coach, 
and investigation is going on as to why they 
were not so careful. So far as the coach 
attendant is concerned, one of them by the 
name Hazari Singh has 

been under suspension and an investigation 
is going on and after the investigation is 
completed, we shall see ... 

 MR. DEPUTY CHAIRMAN: Does it mean 
that there was no attendant and technician 
inside the coach? 

SHRI KEDAR PANDE: But one of them 
was there, that is what has been reported to 
me, and as has been reported to me, he was 
terrorized by the dacoits and he was not able 
to open the door. That is the position. These 
are the facts and the facts cannot be denied. 
What the hon. Member has said, I shall look 
into the matter and see that the culprits or the  
persons responsible are duly punished. 

SHRI     NARASINGHA     PRASAD 
NANDA:   Sir,   the  statement  of  the hon. 
Minister describes an incident of the 30th  of 
October but these  types of incidents are taking 
place in almost all the  railways.    Only  
recently,  in my   own   State  near  Bhadrak,   
there was   a very big  robbery in the Express   
train.    What  is  worrying  me most is that the 
statement which the hon.   Minister  read  out   
to  us    only describes  of  ;the  incident   that   
took place to 29 UP Lucknow Delhi Mail. It 
does not express any concern about it and if 
you kindly scrutinise it, it appears that the 
attitude of the Railway Minister to this kind of 
incidents or  robberies   or  dacoities  is  one    
of routine,   they  think  that   these  accidents  
or  incidents   take  place   as  a matter of 
routine and, therefore, they also treat it as part 
of routine and a statement  is    made    in    the     
same routine  manner     which  is   really  a 
matter of grave concern to us. 

Secondly, I would submit and draw your 
attention to the kind of insensi-tivity of the 
Railway Ministry to this type of incident. 
After all, We raise these questions on the 
floor of Parliament so that some seriousness 
should be injected into not only the Railway 
Minister but also the Railway Ministry and 
the Railway Board and other officials and we 
notice that there is 
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 progressive increase in these incidents 
and naturally one feels that they are 
insentive to this situation and to this 
criticismi on the floor of Parliament. 
There is no point also in our carrying on 
this kind of routine, unless the hon. 
Minister comes forward with some kind 
of seriousness and tries to take to task the 
higher officers. He has just now narrated 
that a particular small officer of the 
Railways has been put under suspension 
as if it is going to solve the problem of 
robberies and dacoities in trains. 

Now, I will make a very concrete and a 
very constructive suggestion to the hon. 
Minister. This problem has been 
discussed on the floor of this House 
umpteen times, the problem of lack of co-
ordination between the RPF and the GRP. 
Even when Shri Kamlapati Tripathi was 
the Minister of Railways, I had raised this 
question and he had agreed with me. Let 
him refer to the earlier debates and he 
will find it out. The problem is, there is 
no co-ordination between these two 
organisations. Now, we will have to think 
whether mere coordination is enough, or, 
there should be some basic change in our 
thinking. What is necessary is the 
integration of these two services. At that 
time, the then Railway Minister was 
inclined to accept this suggestion of 
integration of these two services so that 
there will not be two establishments not 
two authorities, which has resulted in this 
situation of lack of co-ordination, but one 
integrated service so that they can be 
more effective in checking crimes in 
trains. I would like the hon. Minister to 
respond to this particular suggestion, not 
in regard to co-ordination, but in regard to 
integration of these two services. 

SHRI KEDAR PANDE: Sir I have 
already said that there should be 
complete co-ordination between the RPF 
and the GRP and in respect of 
this  there was  a...      (Interruptions) 
Please hear me. 

SHRI SADASHIV BAGArTKAF 
(Maharashtra): This is not a serious 
answer. He says, there should be 
complete co-ordination. But the hon. 
Member has pointed out that there is no 
co-ordination. 

SHRI KEDAR PANDE: The hon. 
Member has suggested that there should 
be complete integration of the RPF and 
the GRP. This is what he means. I was 
talking of co-ordination between the two 
wings. Now, there is the RPF Act and as 
per this Act,.. 

SHRI NARASINGHA PRASAD 
NANDA: This can be amended. 

SHRI KEDAR PANDE: Please hear 
me. Now, there is the RPF Act and as per 
this Act, the RPF is simply a watch and 
ward of the Railways. They have no 
powers, as in the case of the Police. 
Unless we make amend -ments to this 
Act, to bring about complete integration, 
at present, it is not possible ... 
(Interruptions) As I said, we are trying to 
bring about co-ordination. In that 
connection, a meeting has been held, 
which was attended by the Prime 
Minister and the Chief Ministers. We had 
a discussion on this and we are going 
ahead. 

Now, complete integration means 
what? As it is, as I said, they have no 
powers, as in the case of the Police. This 
is what he wants should be done. Unless 
We make amendments to this Act it is not 
possible at present ..' * 

SHRI NARASINGHA PRASAD 
NANDA;   Why     don't    you    do  it? 
(Interruptions) 

SHRI KEDAR PANDE: I do realise 
your urgency. I know It. I appreciate 
your views. Unless we make amend-
ments to this Act,... 

SHRI        MANUBHAI PATEL 
(Gujarat):  Bring those amendments. We 
will pass them unanimously. 
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SHRI KEDAR PANDE: We shall think 
over it. Not at present. But this is under the 
active consideration of the Government. 

STATEMENT BY MINISTER 
Tragic incident in village Deoli District 
Mainpuri, U.P. on November 18, 1981, 

resulting in death of 24 Harijans 
MR. DEPUTY CHAIRMAN: Now, the 

hon. Minister of State for Home Affairs will 
lay the statement on the Table of the House. 
This statement will be circulated to the hon. 
Members. Tomorrow, after Question Hour, 
there will be no Calling Attention and the 
Home Minister will reply to the clarifications 
sought by the hon. Members, This has been 
decided. 

SHRI LAL K. ADVANI (Gujarat): Sir, I 
fail to understand why this kind of procedure 
is being adopted. This is a very serious 
matter. This tragedy, this carnage, in Deoli 
cannot be brushed aside by the Government 
giving their version today and allowing us to 
have our say tomorrow. This is not a proper 
course. We want a fullfledged discussion on 
this. This statement should not be laid. There 
should be no statement. 

MR. DEPUTY CHAIRMAN: The Home 
Minister was busy in the other House. 
Therefore, we had to take up this Calling 
Attention and we could not take up this 
matter. (.Interruptions). The statement is to be 
made by the Government today. He will make 
the statement and tomorrow the Members will 
seek clarifications. 

 
SHRI ERA SEZHIYAN (Tamil Nadu) I 

would like to suggest that there should be a 
full-fledged discussion. Clarification is 
different from full-fledged discussion. 
(Interruptions) . 

SHRI LAL K. ADVANI: The police has 
failed to protect the Harijans. 1287 RS—10. 

The Home Minister has admitted that. It is a 
public admission. 

MR. DEPUTY CHAIRMAN: He has not 
denied it 

 
MR. DEPUTY CHAIRMAN: Otherwise, 

this Calling Attention was not to be admitted 
today. (Interruptions). That is the difficulty. 

 
MR. DEPUTY  CHAIRMAN:     Special 

mention.    Shrimati Monika Das. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Sir, what is 
your decision? 
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SHRI MANUBHAI PATEL (Gujarat) : You 

will have to clarify whether there will be 
clarifications or a discuss-sion.   You clarify, 
what will it be? 

MR. DEPUTY CHAIRMAN: On a 
statement there will be clarifications, no 
discussion. That is the procedure. There cannot 
he a discussion on the statement. When there is 
a Calling Attention, you can have a discussion. 

SHRI BHOLA PASWAN SHASTRI: No 
clarification. The Opposition wants a full 
discussion on this subject. 

MR. DEPUTY CHAIRMAN: Then in that 
case, I would request you that the Business 
Advisory Committee is meeting tomorrow 
evening and an intimation might be issued to 
all the Members... 

 

SHRI LAL K. ADVANI: We cannot 
wait till tomorrow. 
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Attention should be admitted or not. If it is 
a substantive Motion, the question of 
Business Advisory Committee will come in 
because certain time is to be allocated for 
the discussion on a substantive Motion. So 
far as  we are concerned, it is for the Chair 
to decide. Let Us 'first decide in what 
manner we want it. I will have to come in 
as the Leader of the House if you want to 
have a discussion on a substantive Motion 
and time has to be allocated. If it is Calling 
Attention, it is exclusively the jurisdiction 
of the Chairman to decide whether he will 
allocate it as a Calling Attention or not. The 
Home Minister has expressed the intention 
to make a statement. The Home Minister is 
entitled to do so and the Members are 
entitled to put clarifications to the 
statement; there cannot be a full-fledged 
discussion on that; it is merely seeking 
some clarifications on the basis of the state-
ment made by the Home Minister. Now it is 
for you to decide. 

 

 

 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKH-ERJEE): Sir, I 
would like to clarify one point. The normal 
practice so far is that when the Minister makes 
a statement,, the Members are entitled to seek 
some clarifications and normally it is done on 
the same day after the Minister makes the 
statement. This is an important issue and the 
Government thought that it should come 
forward suo moto and the Home Minister 
would make a statement. The Home Minister 
has expressed his desire to the Chairman and 
this has been listed in the Order Paper. 

Now if the hon. Members want it in any 
other form of discussion,  it is for them and the 
Chairman to decide. In certain matters it is for 
the Chairman to decide what would be the 
mode. If the Members give notice of a Calling 
Attention, it is for the Chairman to decide 
whether the   Calling 
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It is the Chair and 
the House to agree. 



 

SHRI PRANAB KUMAR MUKHER-JEE; 
Just one minute. I would like to clarify. The 
Minister has the right to make a statement. It 
is not necessary that the Minister will have to 
react. The Minister can act and it is by way of 
action that the Minister expressed his intention 
to make a statement on the floor of the House 
suo motu, and when a Minister makes a 
statement, Members have the right to seek 
clarifications and, normally, as per the practice 
of this House, clarifications are sought 
immediately after the statement is made. 

SHRI BHOLA PASWAN SHASTRI: It is 
clear. 

SHRI PRANAB KUMAR MUKHER-JEE: 
No, no, it is not clear, Paswanji. You are 
raising something else. But if you want to 
have a discussion on a substantive motion, 
that you cannot decide here right now. For that 
time has to be allocated in the Business 
Advisory Committee. If you want to have 
discussion in another form, it is for the 
Chairman to decide. But the limited question 
is whether the Minister will make the 
statement and whether clarifications will be 
sought right now or tomorrow. That is for you 
to decide. 

 

SHRI DINESH GOSWAMI (Assam): Sir, 
the point of procedure which the hon. Leader 
of the House pointed out is that if the Minister 
makes a statement, obviously Members can 
seek clarifications. He has said that clarifi-
cations may be sought tomorrow. I think it 
will be a very unhealthy procedure. If a 
statement is made and the subject is kept in 
abeyance for the next day, it will be setting up 
a new procedure. From the Opposition side it 
is said that a discussion should follow the 
statement—at the same time. I am aware of 
the difficulties. If the statement is to be 
discussed, there must be a motion that the 
statement is to be taken up for discussion but 
then the Business Advisory Committee comes 
in there. But a compromise can be made. That 
was done in the past also. In such sensitive 
matters it was decided that a statement should 
be kept in abeyance for a day. Then the matter 
will come up in the form of a Call-Attention 
and instead of the statement being made on 
the earlier day, it will be a reply on the next 
day on the same Calling-Attention. A Calling-
Attention may be admitted for tomorrow and 
the statement may be kept in abeyance till 
tomorrow. That laxity may be given. Then in 
the Calling Attention the normal procedure 
may not be followed, though it will come up 
in the form of a Calling Attention. We have 
done it umpteen times. This procedure can be 
followed. Therefore, my submission is that the 
Home Minister may not make the statement 
today. 

MR. DEPUTY CHAIRMAN: What is the 
harm if he makes it? The statement has 
already been made in the Lok Sabha. If it is 
made, you will have the benefit of having the 
statement. You can study it and Put your 
observations tomorrow. 

SHRI DINESH GOSWAMI; That was a 
compromise I was suggesting. 

MR. DEPUTY CHARMAN: This is not a 
new procedure that we are adopting. 
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SHRI N. K. P. SALVE (Maharashtra): 
Sir, this is an entirely unwarranted 
procedural wrangle that has been created. 
The Minister wants to make a statement. 
Not once, hundreds of times statements 
have been made by Ministers in this 
House. I do not know what we are 
discussing. If a statement is made, the 
Minister in his wisdom may choose to 
clarify some of the points raised by the 
Members. Now if a Calling Attention is 
wanted, the Chairman in his wisdom can 
allow it tomorrow. There is no restriction 
for a Calling Attention being allowed. But 
if they are wanting a debate in the sense 
that everybody should be able to say 
something—I put it to Advaniji through 
you—do they want an untrammelled right 
to criticise the Government? Should they 
not go in for a motion condemning the 
Government, something of the sort? What 
shall we debate on the statement? Just go 
on criticising the Government in the air as 
if it were. That is not the purpose. That 
has never happened without a motion. 
Unless there is a substantive motion, no 
debate has ever taken place. 
(Interruptions)' Therefore, I would submit 
to you, Sir, that the only way this 
procedural wrangle can be solved is to 
allow the Minister to make the statement 
and the Members can ask for 
clarifications. Tomorrow, if you want to   
allow   a 

Calling Attention, what can we say in 
that matter, That is your prerogative. 

SHRIMATI PURABI MUKHOFA-
DHYAY (West Bengal): I do not think 
that the Government side would agree 
with us in discussing this tragic affair. It 
is not a question of which Government is 
in power in Uttar Pradesh or Bihar. It is a 
question of the society that we are living 
in; and we are all concerned about it. 
Now, what is the objection of the 
Government? (Interruptions) 

 
MR. DEPUTY CHAIRMAN: The hon. 

Minister. 

SHRI LAL K. ADVANI: No, Sir. We 
walk out in protest. 

(At this  stage,  some  hon.  Members left 
the Chamber) 

SHRI B. D. KHOBRAGADE (Maha-
rashtra) : It is horrible. In the human 
history such a tragedy has never occurred 
and we are staging walk out. 

(At this stage the hon. Member left the 
Chamber.) 

MR. DEPUTY CHAIRMAN; Nothing 
but the Minister's statement will go on 
record. 

SHRI YOGENDRA MAKWANA: Sir, 
it is with deep sense of anguish and pain 
that I have to report about the ghastly 
incident which occurred on the l8th 
November, 1981 in Deholi village, 
Mainpuri Dstrct of U.P. in which 24 
Harijans were killed. According to the 
report received from the Government of 
U.P. due to enmity 8 desperadoes and 
their associates raided the houses of 
Jatavas at about 5 P.M. on 18-11-1981 
while most of the men folk were out in 
their fields. The desperadoes armed   with   
fire   arms 
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were led by Santosha and Eadhey, 
Thakurs of the same village. Both are 
wanted in several criminal cases of the 
district. They were armed with guns and 
were about 20 in number. The outrage 
resulted in killing of 9 males, 6 females 
and 9 children while 6 persons have been 
injured by gun shots. All the dead and the 
injured belong to 11 Jatay families. 
Property worth Rs. 5000/- was taken 
away. On receiving information D.I.G., 
Agra range and D.M.|S.P alongwith suffi-
cient force reached the spot. Raids and 
combing operations were started to 
apprehend the culprits. Police have 
registered a crime case and are in-
vestigating. Vigorous efforts for the 
arrest of the culprits are being made. A 
sum of Rs. 10,000/- has been distributed 
to the family members by the District 
Magistrate on the spot as immedieate 
relief. 

As soon as word was received of the 
incident the Prime Minister desired the 
Home Minister to visit the village to 
convey her horror at the outrage and to 
provide relief and succour to the bereaved 
families. The Home Minister visited 
Deholi on the 20th November, forenoon. 
The Chief Minister and the Home 
Minister of UP. were also there. It is 
needless to narrate the gory scene and the 
devastation left behind by the 
desperadoes. Besides conveying the 
Government of India's grief at the outrage 
the Home Mnister took the occasion of 
discussing in detail with the Chief 
Minister and Home Minister of U.P. and 
other officials about the administrative 
measures to be taken in order to bring 
offenders to book without delay and 
restore confidence among the people. The 
Home Minister announced a grant of Rs. 
5,000/- for every dead member in a 
family and a grant of Rs. 2,000/-for every 
injured member from the Prime 
Minister's Relief Fund. The Chief 
Minister of U.P. has also announced a 
similar scale of relief on behalf of the 
Government of U.P. 

I am sure that the House with one voice 
condemn, in the strongest terms, such 
barbarous behaviour, and convey 

its heartfelt sympathies to all the families 
who are victims of this brutal outrage. 

[THE VICE-CHAIRMAN (DR. RAFIQ 
FIQ ZAKARIA):   in the Chair] 

THE VICE-CHAIRMAN   (DR.  RA-
FIQ ZAKARIA):   Any clarification? 
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THE VICE-CHAIRMAN   (DR.  RA-
FIQ  ZAKARIA):   Please 



 

SHRI YOGENDRA MAKWANA: The 
honourable Member has put certain 
questions. By and large, I agree with 
whatever he has narrated here. I am in 
agreement with him. I would not like to 
reply to the questions put by the 
honourable Member. The first thing he 
has asked is about the killing of one Jatay 
some six months back. So far as this 
incident is concerned, I have no 
information and I will collect it and 
inform the honourable Member. So far as 
the application for licences to hold 
firearms is concerned, the information 
with me suggests that there was no such 
application made by them. So far as the 
information of report given to the police 
authorities that their life is in danger, is 
concerned, on checking the records of the 
police station no such application was 
found from the records of the police—
that the Jatays informed the police that 
their life was in danger. So far as the PAC 
post is concerned, one company of PAC 
is located at Mustafabad which is near the 
village of Deoria at a distance of about 
eight kilometres and not one kilometre. 
So far as attachment of the property of 
those who committed this offence is 
concerned, the Government has taken 
immediate steps and the property of those 
who belonged to this village is attached 
by the Government, and the Government 
has started attaching the property of those 
belonging to the other village also. So far 
as suspension of officers is concerned, 
some officers are suspended and the 
Government is investigating, and after 
investigation whosoever is found 
responsible for negligence will be dealt 
with under law and will be suspended. 

SOME HON. MEMBERS: Sir,... 

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): I am afraid I cannot 
allow the Minister's statement to be 
turned into a debate because it will 
establish a precedent. But taking into 
consideration the feelings in the House, I 
believe the Chairman may allow a 
Calling-Attention on this question 
tomorrow when all such" questions of 
clarifications that you may like to ask 

for may be replied to by the Minister. So 
far as this matter is concerned, it ends 
there now. Tomorrow perhap.? an 
opportunity may be given to the House 
for all such clarifications as may be 
required. 

Now, we go to Special Mentions. Mrs. 
Monika Das. 

REFERENCE TO    THE    
REPORTED MISMANAGEMENT IN    

THE    ALL INDIA   INSTITUTE    
OF    MEDICAL SCIENCES, NEW 

DELHI 

SHRIMATI MONIKA DAS (Karna-
taka): Mr. Vice-Chairman, recently in the 
Hindustan Times it has appeared that the 
prestigious All India Institute of Medical 
Sciences is once again in the grip of total 
confusion as it finds itself with three de 
facto Medical Superintendents who 
control its affairs. When Dr. Safaya, who 
is an Associate Professor of that Institute, 
had been to Iraq on deputation, he 
appointed one Mr. R. P. Sinha who is a 
non-medical man. He is in charge of that 
hospital. Dr. Bhargava is in charge of the 
Management Board. When patients come 
to the hospital they do not know who is in 
charge of the hospital. Recently one 
cancer patient went there and after 
spending 22 days he was unable to find 
out who is in charge of that hospital. And 
ultimately that patient who came from 
Faridabad died. 

First of all non-medical persons cannot 
be put in charge of the hospital. There is a 
rule to that effect. Mr. R. p. Sinha was 
appointed when Dr. Safaya was abroad. 
This has created lot of confusion in the 
Institute. The patients are suffering. The 
staff are not happy. The nurses also are 
complaining. The patients do not know 
whom to go and what to do. The matter 
has been represented to the Health 
Minister. I do not know whether he has 
taken any action-There should be one 
Superintendent in the hospital. The All 
India Institute of Medical Sciences is a 
presti- 
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